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employees to secure alternative employ-
ment :

(i) Such of those persons who have 
rendered six moths service are 
accorded Priority 111 for the 
purpose of securing alternative 
employment through the Em-
ployment Exchanges concerned. 
Those who have rendered less 
than six months' service will be 
entitled to retain the benefit of 
their original date of registrar 
tion in the Employment Ex-
change concerned.

(ii) They would also be entitled to 
age relaxation to the extent of 
the period of their service in the 
Census Organisation.

(iii) The various Directors of Census 
Operations were instructed to 
issue ‘No Objection Certificates* 
for rc-registration in the Em-
ployment Exchange in respect 
of these employees, sufficiently 
in advance of their probable 
date of retrenchment.

(iv) The various State Governments 
have been requested to consider 
the cases of these retrenched 
personnel sympathetically for 
alternative employment under 
the control of the State Govern-
ments. Several State Govern-
ments responded sympathetically 
to the appeal made by the 
Registrar General, India and 
have issued orders giving pre-
ference to the retrenched per-
sonnel of the Census Offices in 
filling up vacancies occurring 
under their control.

, (v) Various Public Undertakings/ 
Corporations have also been 
requested to consider the cases 
of these retrenched employes! 
sympathetically and give priority 
to -the retrenched Census em-
ployees in the matter of recruit-
ment to posts under their 
control.

(vi) The Comptroller and Auditor 
General has issued instructions 
to all Accountants General in 
the country to give preference 
to the retrenched personnel in 
filling up the vacancies arising 
la their respective offices; those

who have put in one years* ser-
vice or more will be exempted 
from appearing in further test

(vii) The Controller General of 
Defence Accounts has also 
agreed to consider the cases of 
such of those retrenched em-
ployees who would be referred 
by the Employment Exchange 
for suitable vacancies in a 
number of pieces, in the 
country.

(c) The Bihar State Census employees 
Association submitted a memorandum to 
the Director of Census Operations, Bihar, 
to the effect that they would go on hunger 
stiike before his office, if no favourable 
action in respect of their continued em-
ployment was taken. The temporary Census 
employees were engaged on work which was 
expected to continue only for a few months 
and they were fully aware of the position 
at the time of their employment. In view 
of this and having regard to the efforts 
made by the Government, as enumerated 
in the reply to part (b) above, it was consi-
dered that the proposed hunger strike was 
not justified.
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